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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2011-
12 arises out of an order of learned Commissioner of Income Tax
(Appeals), NFAC [CIT(A)] dated 18-11-2024 in the matter of an
assessment framed by Ld. Assessing Officer [AO] on best judgment
basis u/s 147 r.w.s. 144 of the Act on 12-12-2018. The only prayer of Ld.

AR is to restore the assessment back to the file of Ld. AO which has been
opposed by Ld. Sr. DR.



2. The assessment has been framed on best judgment basis
wherein Ld. AO made addition of cash deposit of Rs.25 Lacs. The Ld.
CIT(A) did not admit the appeal for want of condonation of delay of 2
years and 10 months. Aggrieved, the assessee is in further appeal
before us.

3. Keeping in mind the guiding principles laid down by Hon’ble Apex
Court in the case of Collector, Land Acquisition vs. Mst. Katiji &
Ors. (1987; (2) TMI 61 SC), we condone the delay in first appeal. Since
the assessment has been framed on ex-parte basis, we direct Ld. AO
to frame de novo assessment with a direction to the assessee to plead
and prove its case forthwith.

4. The appeal stand allowed for statistical purposes.

Order pronounced on 15" January, 2026.

-Sd- -Sa-
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VICE PRESIDENT ACCOUNTANT MEMBER
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